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"uncommon that anything said in Pakistaa

can be distorted and presented - to us, but,
at the same time, without waiving ror his
mim. 1 bave clarified the Government's
" position so that nobody should be in any
" doubt,

13.08 brs.

SHRI H. N. MUKERIJEE (Calcutta-—
North-Bast) : There is one important aspect
of the matter. On account of his very close
association with the Prime Minister's family
he went as High Commissioner, as Prime
Minister's roprescntative..(fnierruptions) The
Prime Minister is not present in the House,
The hon, Minister says: I shall get inform-
ation, Why has he not got in touch already
and got an answer ? Are our diplomatic
chanoels not functioning at the present
moment 2...(Interruptions)

SHRI INDRAJIT GUPTA : If the
Statement as reporied is  substantially
correct, will the Government take a serious
view of it or not? Such a High Commissioner
should be withdrawn, in that case...

SHRI SWARAN SINGH : I think 1
have left no doubt by clearly stating the
Governmient’s position on the substantive
questions that were mentioned; I have already
stated thai, If it is established that he has
said anything contrary to our policy, we
shall take proper action. I cannot say any-
thing more unless | know the High Com-
missioner’s version of the statement.
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" SHRI SWARAN SINGH : There .are

~ great difficulties in - establishing . contact on

telophone ; wo should be realistic. This
could be the first thing that would occur to

. us:a¥0; wo had tried bntwmhl m llt_
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MR, .SPEAKER : We ndjournm for_. '
" Lunch to re-assemble at 2°clock when we

shall tako up the clawse-by-clause consider-
ation of the Bill to amend the Commiulm .
of Inquiry Act, l952 : o

13.05 hrs.

- The Lok Sabha Adjourned far Lwd!
till Fourteen of the Clock

‘

The Lok Sabha Re-assembled after
Lunch at six minutes past Fourteen qf the
Clock. -

[MR DEPUTY-SPEAKER in the Chairl

COMMISSIONS OF INQUIRY
(AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER : We will .
now take up clause-by-clause consideration
of the Commissions of Inguiry (Amendment)
Bill. There are 15 operative clauses and
there are no amendments, [ shall put them
together.

The question is ;

“That clauses 2 to 15 stand part of the
Bill,”

The motion was adopted.

Clauses 2 to 15 were added 1o the
Bill.

Clause 1, the Enacting Formulaand
the Title were added to the Bill.

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(!HRI MM NIWAS MIRDHAJ 1 bug to
move,

“That the Bill be passed.”

. MR DEPUTY- srmuceu :  Motion

«Thag the Bill be pamd" i
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““The powers usuaally conferred on comml-
ssions are felt to be rather draconian in
practice. When the Walers case was de-
bated upon in the House of Lords, some
of the Members went to the extent of
likening Tribunals under the English Act
to the court of star chrmber. Similarly
in the course of the debates on our own
commissions of Inquiry Bill in Parliame-
nt, the provisions as to requisition and

scarch of premises were characterised
by some members as drastic.”
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MR. DEPUTY-SPEAKER : 8o, you
want to oppose the Bill 7

SHRIM, C. DAGA 1 It should be

dropped.
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MR. DEPUTY-SPEAKER :
order. The question is :

““That the Bill be passed."

Order,

The motion was adopted.
14,16 hrs,
VISVA-BHARATI (AMENDMENT) BILL

" . THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
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SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF,.
S. NURUL HASAN) : Mr, Deputy-Speaker
I beg to move :

“That the Bill further to amend
the Visva-Bharati Act, 1951 be
taken into consideration.”

Sir, 1 am moving this Bill before this
honourable House with & very heavy heart,
I feel very strongly myself and I am sure
that the House shares this feeling that the
Government should not interfere with the
fuctiening of our universities as far as possi-
ble. Unfortunately, a situation, a situation
has developed in Visva-Bharati when in the
intercst of the smooth functioning of the
University itelf and in the interest of its
autonmy, it has been necessary for the Go-
vernment to being forwad this amending leg
isaltion

The Housc will recall that various in-
cidents of violence and intimidation have
taken place in the University since Novem-
ber, 1970. 1t has also been reported that
a small section within the University has
been adopting a negative attitude which has
made it very difficult for many of the tea-
chers and the students to caniy on their
normal academic work.

While it is important that the Govern-
ment should not pressurize any university
in so far as the academic pursuit is ccncer-
ned, it is also important that no section
within a university itself should be permi-
tted to pressurize others from carrying on
their normal 2nd legitimate academic func-
tioning.This Bill has been brought befare the
House partly to save the authorities of the
University from wvarious types of in-
ternal pressures and pulls and partly also to
smoothen the transition (0 & new structure
which is visualised for Visva-Bharati as for
the other Central universities in implement-
tion of the report of the Commiltice on the
Governance of Universities appointed by
the UGC, commonly called the Gajendragad
kar Committee,

The Gajendragadkar Committes Report
has been placed on the Table of the House
by me during this session and I hope some
of the hon, Mgmbers at least have had



